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Heard learned counsel for the parties.

"~ For the reasons dictated separatelv the OA is

disposed of.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
-JAIPUR BENCH

Jaipur, this the 11" August, 2009

ORI_Q;IN_AL APPLICATION NO. 147/2005

CORAM:

M

HON’BLE MR. M.L. CHAUHAN JUDICIAL MEMBER
HON'BLE MR. B.L. KHATRI, ADMINISTRATIVE MEMBER

Suwa Lal son of Shri Gyarsi'Lai, aged about 40 years, resident of

.66, Patel Nagar, Jaipur. Presently working as Statistical

Assistant, CBHI, Jaipur.
Mahesh handra Vyas son of Shri H. R. Vyas, aged about 4.,. ‘
years, resident of 111/117, Agarwal Farm, Mansarovar, Jaipur.
Presently woiking as St tistical Assistant CBHI, Jaipur.

..APPLICANTS

- (By Advocate: Mr. Amit Math.ur)

VERSUS

Union of India through the Secretary, Depariment of Heaith,
Ministry of Health & Family Welfare, Nirman Bhawan, New
Delhi. ~

The Director Generai, Health Services, Minisiry of Health &
Family Welfare, Nirman Bhawan, New Delhi.

The Director, Central Bureau of Health Intelligence, Room No.
401, Wing A, Nirman Bhawan, New Delhi.

The Sr. Regional Director, Reglonal office, Ministry of Health
and Family Welfare, D-49, C-Scheme, Jaipur.

Cadre Controlling Authority (SSS), Ministry of Statistics &
Programmea Implementation, Sardar Patel Bhawan, New
Delhi. ‘

"~ .....RESPONDENTS

(By Advocate : Mr, V.S. Guriar)

ORDER (ORAL)

 The applicant has filed this OA thereby praying for the following

reliefs:-

“(i)  respondents may be directed to include the names of
applicants in the Subordinate Statistical Services with all
consequential benefits including seniority as has been
given to other employees who are included in the

Subordinate Statistical Services.
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(i) respondents may further be directed to make ' post
permaneint upon which the applicants are performing-
" duties. - o “ :
(iii} Any other order or relief which this Hon'ble Tribunal thinks -
just and proper in the facts and circuimstances of the case
may kindly be passed in favour of applicants.”

2.  Briefly stated,’_facﬁs of the case are that on the recommendations

- of the 5 Péy 'Commi,séion,‘ the Subordinate Statistical. Service ;_(SSS}

~was constituted vide Ministry OM No. 11011/2002-SSS dated

30.01.2002 and the service rules of the SSS were notified in the

- official gazette on 12.2.2002. Subsequent to this notification, fresh -

offers of posts for inclusion in the SSS were received from a few

) Ministries/Departménts. Al .ﬁhis stage, it may be stated that as many

as 44 Departménts of the Govefnmeht of ‘India forme péﬁi of thé
Subordinate Statistical Service;_?rém the materiai placed -on record, it
is evident that besides some of the .Ministrieé_/Departmenté
subsequently sent intimation about certain changes in the number of |
- posts earlier offered by-' thénﬂ for 'inclusion in 555 due fo various.
administrative reasons. On: the other hand, in view of certain
Unavoidable reasoné,‘ there was a'rneeivj to exclude some of the
posts/Ministries earlier included in the SSS. In view of these changes a
proposal fo modify the cadre structure of the SSS and for -

incorp_or'ating necessary amendments to the service rules of the SSS

- was movead and approval of the DOPT to that effect»hasbe»en obtained.

Further from the.-material_ placed on record, it is also evident that

necessary amendments in the service rules to SSS to this effect are

~ going to be notified shortly. *

3. “The grievance of the applicants is that .reSpondents have not

included the names of the appiihantin the list which was foerwarded to

the Appropriate Ministry for their §nclu$ion in the Subordinate

Statistical Service. Learned counsel for the applicant submits that

- applicants have also made representation to this effect but nothing has

been heard from the respondents. It_is‘_'on the basis of these facts the

applicanis have prayed for the_aforesaiq__ religfs._ o
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4. Notice of "t'hié 'apptication was given to the respondents. The '

' . respondents have filed their %_epiy. In the reply, the respondents h_a\_/e

stated that Statistical’ Assistants who have been included in the

.integréted list of Subordinate Statistical Service belongs to separate-

cadre. The names of the applicants were not included in the
Subordinate Statistical Service since they are holding temporary posts,

it is further stated that afl the 20 posts of Statistical Assistants of six

FSU’s “under the control of CénltraI;Bureau of Health Inteiligehce are
_ temporary. In Para 7 of the reply afﬁdavit,.'it has been categorically
‘_ stated that the rhati:e‘r is under consideration of the Directofate of »
Central Buré_aﬁ of Healfh Intelligence, New Delhi. Thus,‘ the OA filed by ‘

the applicants is not sustainable.

5. - Wa have heard the iearnad counsel for the parties. In view of the

fact that the rhatt‘er is under consideration of the Diractorate of Central

 Bureau of Health Inteliigence, New Delhi, We are of the view that the ‘

present OA can be disa_\j'osed of with a direction to respondent no. 2,

the Diractor General, Heaith Services, Ministry. of Health & Family

: Woeifare, New Delhi, to decide the claim of fhe’app!icants_and pass

appropriate order within a period of three months from the date of

recéipt' of a copy of this prder&gw W% b

6. With these diréctions, the DA is -disposad of with no order as to

{M.L. CHAUHAN)

{B.L
MEM MEMBER (3}



